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JV Agreement vide its letter dared July 19, 201i. Accordingly the working ofthe Company has since
been gopped and no board meeting could be held during this pcriod.
The Company scnl requests to CMDC nominee directors seeking their prior confirmalion for holding
board meetings bul no confirmation could be obtained for holding meelings hence no board meeting
could be held during this period.
After duc legal consultation the Company decided to convene board meeting regardless ofthe fact
whether the CMDC direclors atlend or nol. The Board MeetinS was convened on January 22. 2015
with due notice thereof having been sent lo all lhe directors includinS CMDC nominee directors.
Houever, none of lhc nominccs of CMDC attended the meering and therefore the meeling was

adiourned to February 5, 2015 with due notice thereof sent 1(r all the directors.
At the said meeting the Company, inter-alia, approved the audited financials for the year ended on
March i l. 2013 and March 31. 2014 and convened the annual general meelings on f€bruary Il. l0l5
and February l,l, 2015 respectively. At the respeclive annual general meetings, the members approved
and adopted ihe audited linancials and accordingly the Conrpan) filed the same including Annual
Return wilh MCA.
The Regislrar ofCompanies. Chhatlisgarh lbnrarded lhe compounding application vide his le(er No.
No. ROC-C.G.1621A/JTA/201 5/952 dated 17.07.2015 and rhe same has been treated as Compan)
Application No. 256/621 AiCLB/MB/2o1 5.

2. The undersigned. the then PresidinS Officer, of erstwhile Company Law Boa.d had gone

through lhc applicalion and the repon submitred by the Reginrar ofCompanies, Chhattisgarh and also

the submissions made by the Authorised Represenlative at the time of hearing and noted that
applical ion for compounding o f o ffence com m ined under Secl ion 285 ol l he Companies Acr. I 956,

merited considemtion.

B.S.V. PRAKASH KIJMAR

3. Accordingly. the oll-ence commilted under sect;on 285 ofthe Companies Acl, 1956 as stated

and explained above has been ordered on 18-05.20161o be compo'rnded againsi the Company and its

two Directors on payment of Rs. I 0,0001 by each.

4. Subsequently, vide Notification No. A-45011/1412016-Ad. IV dated 01.06.2016. issued by
lhe Ministry of Corpomte Aftairs, New Delhi, the Ccntral Covemment has constituted the Nalional
Company Law Tribunat and dissolved the e.stwhile Company l,aw Board w.e.f 01.06.2016.

5. The applicants above named have remitted lhe lolal compounding fees ofRs.i0,000/. with lhe

newly conslituted o{Ilce ofthe National Company l-aw Tribunal. Mumbai Rench i.c. after dissolution

ofthe Company Law Board.

6. Having regard ro the facts and circumstances oflhe casc, the offence commilled under section

285 of the Companies Acl. 1956 by the Company and its lwo Direclors named above, is hereby

7. Therefore. l{egisirar ofCompanies. Chhatlisgarh is hcreby direcled to lake fufiher aclion as

providcd under seclion 62lA(l)(c)(d) oflhe Companics Acl. I956.

Ordered Accordingl),

Dated rtris I (4,\\j .20re
Mcmber (Judicial)

Lenovo
Typewritten Text
Sd/-




